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E Most Urgent/Out at once
OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE (HQ)i. ,
No.% Genl./HCS/2023 Dated, Delhi the E? l §E?»

Sub: Special Leave Petition (Civil) No. 1110/2017 titled Safiq Ahmad Vs. ICICI
Lombard General Insurance Co. Lombard General Insurance Co. Ltd. 8:. Ors.

Copy of the letter no. 6922/Dl—lC/Gaz/G-2/SC-tludg./2023 dated 04.10.2023
received from l—lon’ble High Court of Delhi, in the abovesaicl matter be circulated for
information and immediate compliance, with request to furnish the
information/report in terms of aforesaid letter dated 04.10.2023 positively by
tomorrow i.e. 06.10.2023 at 04:00 PM in the prescribed format attached herewith
as Form XX and/or any other provision of GSR to this office for onward
transmission to Hon’b1e High Court of Delhi immediately to 1 -

1. All the Ld. Principal District 81; Sessions Judges, Delhi, New Delhi (except
Central District).

2. The Ld. Presiding Officers, Motor Accident Claims Tribunal, Central District,
Tis Hazari Courts, Delhi.

3. The Ld. Registrar General, I-lon’ble High Court of Delhi, New Delhi for
information.

4. PS to the Ld. Principal District 8:. Sessions Judge (l—lQs), Tis l-lazari Courts,
Delhi for information.

5. The Chairman, Website Committee, Tis Hazari Courts, Delhi with the request

to direct the concerned official to upload the same on the Website of Delhi
District Courts.

7. For uploading the same on Centralized Website through LAYERS.

(UPASANA SATIJA)
Link Officer-In--Charge, Genl.Br ch, (C)

. . Tis Hazari Courts, Delh®
Encls. As above

6/DealingAssistant, R&.l Branch for uploading the same on LAYERS.

I
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3 . IN THE men count or osu-u AT NEW DELHI
No. Q5] 7.2. /DHC/Gaz/G-2/SC-Judg./2023 Dated: (3 gr», October, 2023.
From:

The Registrar General, , -0
High Court of Delhi, ,r~aiar'=
New Delhi-H0003. .;»‘~t;L~.z-J+’—?:£..3;_ -

3
The Principal District & Sessions Judge (HQ) 57" _.
Tis Hazari Courts Complex, i
Delhi. "'' '1

Sub: Special Leave Petition (Civil) N0. 1110/2017 titled Safiq Ahmad vs. ICICI
Lombard General Insurance Co. Ltd. & Ors.

\
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Sir,

I am directed to forward herewith a copy of e-mail dated 27.09.2023 received from
Sh. Kanhaiya Singhal, Advocate-on-Record, Supreme Court of India along with GSR l64(E)
and Form XX and to request you to furnish the following information:-

1. Whether all the MACTs in Delhi are maintaining the data in accordance with
Stage 2 of Form XX.

2. Whether the concemed Magistrates in Delhi w.r.t Criminal Cases arising out of
Motor Accident cases are maintaining the data in accordance with Stage 3 of
Fonn XX.

3. Is there any inconvenience/difficulty in following/mandating the details as per
stage 2 and 3 of Form XX and/or any other provision of aforesaid GSR;

I am further directed to request you to furnish the afore-said information in respect of
all MACTs/concemed Magistrates in Delhi by return e-mail at e-mail ID gr;
gazettelb.dhc@gov.in by 09.10.2023 positively. i

Q6,/\l ’ Ev?!/‘ Yours faithfillly,

l \-,%(J? D %Q5 KW”) (suimdei Pal)

Encl: As above.

Deputy Registrar (Gazette-IB)
¢) (9 l ~ For Registrar General.
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‘ _\.\l'i'") subhash chaudhary <subhashchaudhary.dhc@gmall.cc

Special Leave Petition (Civil) No. 1110/2017 titled Safiq Ahmad vs. ICICI Lombarc
General Insurance Co. Ltd. & Ors.

. _ _. .. -,_....__.._... m--_.......___.K <adv.singhal@gmail.com> Wed, Sep 27, 2023 at 4:34
To: subhash chaudhary <subhashchaudhaly.dhc@gmail.com>

Dear Sir

PFA GSR 1G4(E) and Form XX. The order of Hon'ble Supreme Court qua the compliance by the Hon'ble High Court
relates to stage 2 and 3 of Form XX. Stage 2 relates to the proceedings before the Ld. MACTs of Delhi and Stage 3
refers to Criminal cases related to Motor Accident cases pending in different Criminal Courts. ln my opinion, following
steps are to be taken:

1. Whether the MACTs/Criminal Magistrate Courts are maintaining the data in accordance with the stage 2 and 3 of
Form XX:
2. ls there any inconvenience/difficulty in following/mandating the details as per stage 2 and 3 of Form XX and/or any
other provision of aforesaid GSR;

Since, the entire object of the GSR is to streamline and expedite the disposal of the Claim cases and Criminal Cases
arising out of Motor Accident Cases as well as to weed out/trace the fake claims, the amendments were brought in
Section 150A of the MV Act, providing detailed procedure. Rule 41 requires the maintenance of records of award etc.
Therefore, it may be ascertained from different MACTs whether they are maintaining such records and particularly in
terms of stage 2 of Form XX. Similar excerclse may be done by Concerned Magistrate Courts w.r.t. Criminal Cases
arising out of Motor Accident cases, as per stage 3 of Form XX.

Further action may be taken in accordance with the said Form XX and above detailed GSR, for preparation of
compliance report.

Thanking You
Kanhaiya Singhal
Advocate-on-Record
Supreme Court of India
Special Public Prosecutor (income Tax & Black Money Act),
Public Prosecutor (Benami Act)
E-2, Ground Floor, Jangpura Extention,
New Delhi -110014
Mob: 9212424765 '

Please think of the environment before you print this email

[Quoted text hidden] '

2 attachments
.3 €c,;1s;|; 164(E).pdf

4:] Form XX.pdf
652K
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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

NOTIFICATION

New Delhi, the 25th February, 2022

G.S.R 164(E).—Whereas the draft rules further to amend the Central Motor Vehicles Rules, 1989, were
published, as required under sub-section (1) of section 212 of the Motor Vehicles Act, 1988 (59 of 1988), vide
notification of the Government of India in the Ministry of Road Transport and Highways, number G.S.R. 528 (E),
dated the 2nd August, 2021 in the Gazette of India, Extraordinary, Part-II, Section 3, Sub-section (i) inviting
objections and suggestions from affected persons before the expiry of the period of thirty days from the date on which
copies of the Gazette containing the said notification were made available to public;

And, whereas, copies of the said Gazette notification were made available to the public on the
3'“ August, 202 l;

And, whereas, the objections and suggestions received from the public in respect of the said draft rules have
been considered by the Central Govemment.

Now, therefore, in exercise of the powers conferred by sub-section (2) of section 147, sections 149, 159, 160,
161, sub-section (2) of section 162, sections 164A, 164B, and clause (k) of sub-section (2) of section 164C of the
Motor Vehicles Act, 1988 (59 of 1988), the Central Government hereby makes the following rules further to amend
the Central Motor Vehicles Rules, 1989, namely: -

1. Short title and commencement. - (1) These rules may be called as the Central Motor Vehicles (fifth
Amendment) Rules, 2022.

(2) They shall come into force with effect from the ls‘ April, 2022.
2. In the Central Motor Vehicles Rules, 1989 (hereinafter referred to as the said rules), in rule 147, afler the

words “shall keep a record". the words "either electronically or otherwise" shall be inserted.
3. ln the said rules, in rule 150, -

ta) in sub rule (1) i -

l
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and the accident informiition report shall be submitted to the Claims Tribunal, iI15'1f@F and Such Oi

agciicy as may he notified by the Central ('ioveriimciit.";
(h) in sub-rule (2), alter the words and iigurcs "the person eligible to claim compensation under section it
the words “or insurer against whom ii claim has been made and such other person as may be notified by
(‘cntrai Government" shall be inserted.

4. in the said t'iilcs,ai1ot'i'tiic i50. the following rulc shall be inserted, namely: -

“i50A. l’roccdiire for iiivcstigiitioii of raatl accitleiit. -The procedure to be followed for ipvestigatior
all accidents arising out oi‘ the use oi’ motor vehicles shall be in accordance with Annexure-Xlll anc
the manner ofsiibniissioii and form, including electronic submission on such Portal as may be specified. ".

5. in thc said rules. —

(ii) in Form Si, -

til attcr serial number 6. the following serial number shall be inserted, namely: -
“<iA. Validatcd Mobile number ofthe veliicic owner .................................. ..",

(iii after serial number i 1, the following serial number shall be inserted, namely: -

“l 2. All vehicles The policy docs not cover liability for death, bodily injury or damage as excluded in
section 150 (2) (ii) and (iii); (b) and (c) ofthe Motor Vehicles Act, 1988”;

(b) in Form 54, -

(i) in serial number 2, before letters “CR. No.", the following letters shall be inserted, namely: -

“FIR No.1“:

(ii) after serial number 2, the following shall be inserted, namely: -

“2A. _ Sections applied: IPC .................................. ..; MV 1
as,

. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . - - . . . . - . . - . - . r - - a . . . . . . . . . . . . . . - . . .. ,

(iii) in serial number 12, after the words “Route Permit particulars”, the following words shall be inserte
namely: -

“or. Licence of use particulars".

(1. in ihc said rules. after Annexure Xll, the following Annexure shall be inserted, namely: -
“ANNEXURE XIII

[See rule 150A] i

PROCEDURE FOR INVESTIGATION OF MOTOR VEHICLE ACCIDENTS

l . investigation of road accident cases by the Police

immediately on receipt of the infonriation of a road accident, the Investigating Officer of Police shall inspect the
of accident, take photographs / videos of scene of tiie accident and the vehicle(s) involved in the accident and prei
Ll site plan. drawn to scale, as to indicate. the layout and width, etc., oftlie road(s) or place (s), as the case may be.
position of vehicle(s), and persoiits) involved, and such other facts as may be relevant. In injury cases,
investigating Officer shall also take the photographs of the injured in the hospital. The investigating Officer s
conduct spot enquiry by examining the eyewitnesses/bystanders.

2. intimation of accident to the Claims Tribunal and ltisuraiice Company within forty-eiglit (4Siliours

The investigating Officer shall iiiiiniatc the accidciit to the Claims 'l‘i"ibiiiial within for-ty-eight (43) hour-5 oi
accident, by submitting the F irsi Accident Report (PAR) in l~orm 1. if the particulars of insurance policy are avail:
the intimation of the accident in Form l shall also be given to the Nodal Officer of the concerned insurance Com;
Ur the offending vehicle. A copy of Forml shall also be provided to the victiin(s)_, the State Legal Services Autlio
1......”-r and shall also be uploaded on the website oi State Police, ifavailable.
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. The Investigating Officer shall furnish the description of the rights of victim(s) of road accidents and flow chart-

Sclteine mentioned in Fonn II, to the victim(s), or their legal representatives, within ten (10) days of the accident
Investigating Officer shall also file a copy of Form II along with the Detailed Accident Report (DAR)

4. Driver's Form to be submitted by the driver to tho Investigating Officer

The Investigating Officer shall provide u blunk copy of Fortn III to the driver of the vehicle(s) involved in the acc
and the driver shall furnish the relevant iiitbi'nnitioii in l'~‘orm Ill to the Investigating Officer, within thirty (30) da ‘
the accident.

5. Owner’s Fonn to be submitted by the owner

The Investigating Officer shall provide a blank copy of Form IV to the owner(s) of the vehicle(s) involved i
accident and the owner(s) shall furnish the relevant information in Form IV to the investigating Officer, within I
(30) days of the accident.

6. Interim Accident Report (IAR) to be submitted by the Investigating Officer to the Claims Tribunal

The Investigating Officer shall submit Interim Accident Report (IAR) in Form-V to the Claims Tribunal within
(50) days of the accident. The IAR shall be accompanied with the documents mentioned therein, and a copy o
IAR along with the documents shall be furnished to the Insurance Company of the vehicle(s) involved in the accii
the victim(s)/ claimant, State Legal Services Authority, the Insurer and General Insurance Council.

7. Verification of the Driver's Form and Owner’s Form by the Investigating Officer and Insurance Companf
The Investigating Officer as well as the Insurance Company of the vehicle(s) involved in the accident shall verifi
information and documents provided in Form-III and Form-IV, and shall verify the authenticity of the docurr
fumished through information available on VAI-IAN or by obtaining confirmation in writing from the Registr:
Authority/person purported to have issued the same or by such further investigation or verification, as may be dee
necessary. The Investigating Officer shall file the Verification Report in Form-X before the Claims Tribunal a
with the Detailed Accident Report (DAR).

8. Victim’s Form to be submitted by the victim(§) to the Investigating Office

The Investigating Officer shall provide a blank copy of Form VI to the victim(s), or their legal representatives, in
accident and they shall furnish the relevant information and attach the relevant documents in Form VI to
Investigating Officer, within sixty (60) days of the accident.

9. Victim’s Form to be submitted bv the victim(§) in respect of minor children

In case of any minor child/children of the victim(s) of the accident, the Investigating Officer shall provide bl
Form-VIA to the victim(s), who shall fill up the relevant information/attach the relevant documents and submit
same to the Investigating Officer within sixty (60) days of the accident. Thereafter, the Investigating Officer shall s
the copy of the Victim’s Forrn-VI and VIA along with DAR to Child Welfare Committee, within thirty (30) day
receiving the aforesaid Form-VI and VIA from the victim(s). The Committee shall ascertain if the child is in Nee
Care and Protection as per the provisions of the Juvenile Justice (Care and Protection of Children) Act, 2015. ’
Investigating Officer shall also send copies of Form-VI and VIA along with the DAR to the State Legal Serv
Authority to assign a lawyer to assist the child/children to avail their legal remedies/rights, including education, wit
thirty (30) days of receiving the aforesaid Form-VI and VIA from the victim(s).

l0. Verification of the Victim’s Forms by the Insurance Company

The Investigating Officer shall furnish a copy of Form VI and VIA, along with the documents, to the Insura
Company of the vehicle(s) involved in the accident along with the DAR, and the Insurance Company shall verify
information and documents furnished by the victims within thirty (30) days from the date of the receipt of the DAB

ll. Investigation of the criminal case to be completed by the police within sixty_(60) davs of the accident

The Investigating Officer shall complete the investigation of the criminal case and file the Report under Section
Di the C066 Di Criminal Procedure before the concerned criminal court within sixty (60) days of the accident,
shall submit a copy of the said report along with the DAR submitted before the Claims Tribunal.

12. DAR to be submitted by the Investigating Officer before the Claims Tribunal

The Investigating Officer shall complete the verification of the information and documents further in this AHHRYI



.. . . .- ., ..~.1 ..=-,.-_-at _-1". vgvmvff 1 JI€.¢' —- .—:--en--~--- cw -1 "r , »~:rr .a-merits-1:1-='w.=~,'~xr-ex-‘:11’-t~%.‘s‘»'!§<i:=!1t==-,~ , _.. , ,_ __,_ _ =1 _ 4:71mugsyqaazzqajc ~.u'{;\_q_-;73Pw £i'!=i\.rrs=vii':|'w-81 ‘Hr’

Q4 ~ 'l‘llE CiAZl3'I"l‘E or INDIA ; EXTRAORDINARY [PART I1— >-i
(bi ivlcchnnicul Inspection Report as per Form IX; i

(c) Verification Report as per Form X:
(d) Report under section I73 ofthc Code ol'Criiniiiiil Procedure, I973 (2 of I974).

I3. Copy of DAR to be submitted to vielim(§), owner/driver oi‘ the VClilClC(§_) involved in the accident. the
Insurance Company and the State Legal Service Authority

The Investigating Ofticcr shall thtnisli ti copy of the DAR to victim(s) oi‘ the accident, owner/driver of the offending1 .ve iiclc. The investigating Ofticcr shall also furiiisli a copy oi‘ the DAR along with all the relevant documents to the
Nodal Officer" ofthc Insurance Company, General Insurance Council and the State Legal Services Authority.

l4. Investigating Otliccr may seek necessary directions from the Claims Tribunal

If the drivcrts), owiicrts) Insuiance C. . , ‘ " ompany and/or claimant(s) fail to disclose any relevant information and/oi
ocumcnts icqun ed undci this Annexure, the Investigating Officer may seek necessary directions from the Claims

Tribunal. The Claims Tribunal may therealicr direct the parties in default to submit the requisite infonnation along
with the relevant d ' ' ' " - ' ' 'ocuments as pci this Annexure directly with the Claims Tribunal within fifteen (I5) days.

I5. Duty of the Registering Authority to verify the documents

The Registering Authority shall verify the registration certificate, driving licence, fitness and permit in respect of the
vehicle(s) involved in the accide t 'I ' ' ' ' 'n wit nn fifteen (I5) days of the application being made by the Investigating Officer.

I6. Duty of the hospital to issue MLC (Medico Legal Caseiancl Post-morteni Report

The concemed hospital shall issue the MLC and Post-Mortein Report to'the Investigating Officer within fifteen (15)
days of the accident.

I7. Extension of time to file IAR and DAR

Where the Investigating Officer is unable to file the IAR within fifty (50) days and/or the DAR within ninety (90)
days for reasons beyond his control, such as in cases of hit and run accidents; cases where the parties reside outside
the jurisdiction of the Court; where the driving licence is issued outside the jurisdiction of the Court, or where the
victim(s) has suffered grievous injuries and is undergoing continuous treatment, the Investigating Officer shall
approach the Claims Tribunal for extension of time to file IAR or DAR whereupon the Cla' T 'b, ims ri unal shall extend
the time as it considers appropriate in the facts and circumstances of each case.

I8. Examination of FAR. IAR and DAR by the Claims Tribunal
The Claims Tribunal shall examine whether the FAR, IAR and the DAR are complete in all respects. If the
DAR is complete in all respects, the Claims Tribunal shall fix a date for appearance of the di'ivei'( )s , ownei'(s),
claimantts) and the eye witness(es) and the Investigating Officer shall produce them on the date so fixed. TheI . . . . . .nvestigating Officer shall also intimate the date so fixed by the Claims Tribunal to the Nodal Officer of the
Insurance Company and the Insurance Company shall ensure appearance on the date so fixed If th F. e AR, IAR,
and DAR are not complete, the Claims Tribunal shall direct the Investigating Officer to complete the same a dnshall fix a date for the said completion.

I9. Dutv of the Investigating Officer to produce the drivcrfg), owner(§)_, cIaimant(§) and eye witnesstesi before
the Claims Tribunal

The Investigating Officer shall produce the driver(s), owner(s), claimant(s) and the eye witness(es) before the Claim:
Tribunal, after the order of the Claims Tribunal that the DAR is complete in all respects. Howeve 'ftl - I ' 'r, l ic nvestigating
Officer is unable to produce the owner(s), drivcr(s), clamant(s) and eye-witiiess(es) before the Claims Tribunal on tlu
dat f d b "I ' ' ‘ ' ' 'c ixe y tie Claims Tribunal for reasons beyond his control, the Claims Tribunal may issue notice to them to bc
served through the Investigating Officer for a date for appearance not later than thi (30) d . Tl Irty ays ic nvestigatiiig
Officer shall give an advance notice to the Nodal Officer of the concemed Insurance Company about the date of filing
of the DAR before the Claims Tribunal so that the nominated counsel for the Insurance Company can remain presen
on the first date or hearing before the Claims Tribunal.

20. Duties of Police shall be construed to be part of State Police Act
The duties of police enumerated above shall be construed as if they are included in the respective State Police Act ant
any breach thereof shall entail consequences envisaged in that law.
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'(l) The Claims Tribunal shall treat" the DAR tiled by the Investigating Officer as a claim petition under seen
scclutn 166 oi the Motor Vehicles Act. 1988. However, where the Investigating Officer is unable to p1'0
cltumunt(s) on the first date of‘ hearing. the Claims Tribunal shall register the DAR as a claim petition
appearance of the elaitnant(s). . '
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(3) Where the claimant(s) have tiled a separate claim petition, the DAR may be tagged along with tl
petition.

(3) If the Report under section 173 of the Code of‘ Criminal Procedure, I973 (2 of 1974) has not been filed at
offiling of the DAR, the Claims Tribunal may either wait till filing of the Report under Section 173 of the sz
of Criminal Procedure or record the statement of the eye witness(es) to satisfy itself with respect to the ne_
before passing the award.

(4) The Claims Tribunal shall register the FAR as a Miscellaneous application and the IAR as well as DAR
taken on record in the same Miscellaneous application.

22. Cases of rash and negligent driving

The Claims Tribunal shall register the case under section 166 of the Motor Vehicles Act, 1988, if the DAR
particular, the Report under section 173 of the Code of Criminal Procedure, 1973 (2 of 1974) has brought a
rash and negligent driving. However, in cases where the DAR does not bring a charge of negligence or the clai
choose to claim compensation on No-fault basis despite the charge of negligence, the Claims Tribunal shall
the claim as a ease under section 164 of the Motor Vehicles Act, 1988.

23. Dutv of the Insurance Companies to appoint a Designated Officer within ten (10) days of the receipt o
copy ofDAR

Upon receipt of copy of the first intimation of accident (FAR), the Insurance Company shall appoint a Des:
Ofiieer for that case within ten (I 0) days. The Designated Officer shall be responsible for dealing / processing
case and to pass a reasoned decision in writing with respect to the compensation payable to the claimar
accordance with law.

24. Duty of the Insurance Companies to appoint a Nodal Officer and intimate the State Police.
All the insurance companies shall appoint a Nodal Officer and intimate the name, address, phone numbers/:
numbers and e- mail address of their Nodal Officer to the State police and all the investigating officers of State
dealing with the investigation of motor accident claims shall send relevant forms and documents to the Nodal (
by e-mail.

25. Duty of Insurance Companies to verify the claim
The Insurance Companies are duty bound to verify the correctness/genuineness of every claim. The Ins‘
Companies shall direct their own officer(s) or appoint an investigator or surveyor to verity the claim.
If the statements made in the DAR are found to be incorrect, the Designated Officer shall send the copy of the
of the surveyor/investigator to the Deputy Commissioner of Police concemed. If the Insurance Company,
investigation, finds a case of fake accident, the Insurance Company shall be at liberty to file an application befc
Deputy Commissioner of Police concemed to requisition the call detail record (CDR) of the driver of the offe
vehicle.

26. Form XI to be submitted by the Insurance Company before the Claims Tribunal within thirty_(30l days t
DAR _

If the liability to pay the compensation is not disputed, the Insurance Company shall take a decision as to the qua
of compensation payable to the claimant(s) in accordance with law within thirty (30)_ days of the date of intimat
the accident. The decision taken by the Designated Officer of the Insurance Company shall be a reasoned deeis
writing, and be submitted before the Claims Tribunal in Form XI. If the Insurance Company does not adm
Iiabifity to pay the compcnsafiOn, it shall disclose the grounds of defence in Fonn XI and shall file the copy oft
of Surveyor/Investigator along with said form.

27. Consent award to be passed where elaimant@ accepts the offer of Insurance Company

The compensation assessed by the Designated Officer of the Insurance Company shall constitute a legal offer t
. v ' ‘ 4- Ll 0 cl... ..I_:._.__~I_\ n__ ru_e _ In -1 i - *-
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ehtiintttitts) tire tt\\'ttI‘(lCLl just compensation in ttccordatiee with law. The Claims Tribunal shall ensure that th
t\\\'t\l'tl is passed within six months lifoni the dtitc olttccldeitt.

28. Claiiittttitts) to respoiiti to the offer oi‘ the Itisttrttticc Conipanv witliln thirtv (30) dang
It‘ the elttiniittitts) are not in it position to iiiiincdltttely respond to the offer oi‘ the Insurance Company, th
Tribunal shall grant them time not later than thirty (30)_ duyii to respond to the said offer.

29. In case ot'non~settleitient, the (‘lttims Tribunitl Sllllll conduct an eitquirv and pass an award within thi
days ‘

lt‘ the ot‘t‘er oi‘ the ltisurance Company is not fair or is not acceptable to the claimant(s) or if the Insurance t
has any defeiice available to it under law. tltc Claims Tribunal shall proceed to conduct ati inquiry under sect
and ins oi‘ the Motor Vehicles Act 1988 The Claim T 'b '. . s rt unal shall pass an award after hearing the partictime months t't'om the date of the accidetit.

30. Cases where the Insurance Cotiipanydisputcs the liability
It‘ the lnsura ‘ ' ' '. nee Lompaiiy disputes the ltabilit ty 0 pay the compensation, it shall disclose the grounds of dtl~ot'm-XI. lt‘thc Claims Tribunal considers the recordin of 'd

g evi ence necessary, the Claims Tribunal shall coinquiry in terms of sections I68 and I69 f I 'o tie Motor Vehicles Act, I988 to be completed within one year f
of accident. If the Claims Tribunal is unable to com lete tl ' 'p ie inquiry within one year, it shall record reasons tithe award. The Claims Tribunal may direct the recording of the evidence b the L l
Company is \\ 'll' ~ y oca Commissioner, if the I.'1 ing to bear the fees of the Local Cotnniissioner.

31. Duty of Claims Tribunal to elicit the truth

Before passing the award on the bas' ' f Iis 0 tie DAR, the Claims Tribunal shall satisfy itself that the statements
the DAR are true and shall satisfy itself with res e t lp ct 0 tie genuineness of the claim as well as all the relevz
The Claims Tribunal may consider examining the parties under sectio I65

n of the Evidence Act, I872 (1 of I5
32. Examination of the Cl3ll'l'iZlI‘ll(§) before passing of the award

(I) The Claims Tribunal shall, before or at the time of passing of the award, examine the clainiant(s) to ascert
financial condition/needs, mode of disbursement and amount to be kept in fixed d '

epostts.
( 2) The Claims Tribunal shall ensure that the following docum ts fen o the claimants are taken on record bl
disbursement of the award amount: -

ta) Aadhaar Card and PAN Card;

(bi Details of the Aadhaar Linked Bank Aceount(s) of the Cla'imaiit(s) near the place of their residence along
proper endorsement; and

tc) Two sets of photographs and specimen signatures of the claimant(s).

33. Written submissions to be filed by the parties before the Claims Tribunals
In case written submissions are required to be filed, both the parties shall file the written submissions with rt
their computation of compensation before the Claims Tribuiial in Form XIII for death eases and Form XIV f
cases. '

34. Deposit of the award amount

The respondent held liable to pay compensation by the Claims Tribunal shall give notice of cleposi
compensation amount to the claimant(s) and sh ll fla i e a compliance report with the Claims Tribtin
electronically or otherwise, with respect to the deposit of the compensation amount within fifteen (I5) dagdeposit with the interest upto the date of notice of deposit to the claimant(s) with a copy to their counsel witl
(30)_ days of the award.

35. Distittrsctitcitt ofthc award aiiiotttit
The mode of release of the award amount shall be as detcrniiiicd by the Claims Tribtiiial.

36. Protection ofthc award aiiiotint
The Claims 'I‘ribttiial shall, depending upon the liiiaiicial status and iinaiicial need ot the clatniaiittsi. role
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- 37. Claims Tribunal shall deal with the cominiance of theprovisions in the award
The Claims Tribunal shall incorporate the summary of‘ computation of compensation in the award in Form-X I
death cases and in Fonn-XVI for injury cases. The Claims Tribunal shall also incorporate the compliance t
procedure prescribed in this Anncxure in Form XVII.

38. Ihe Claims Tribunal shall fix a date for reportiig corypliance ;
(l) The Claims Tribunal shall fix a date for reporting of compliance with the procedure in this Annexure, and i
direct the Insurance Company, and/or driver/owner to place on record the proof of deposit of the compens. .
amount with upto date interest, the notice of deposit and the calculation of interest on the date so fixed. Upon
proof‘ being filed, the Claims Tribunal shall ensure that the interest upto the date of notice of deposit has
deposited by the party concerned. A
(2) If the award amount is not deposited within the stipulated period, the Claims Tribunal shall, afier expiry of ni.
(90) days trom the date of an award, on an application by the Decree Holders in this regard, execute the awart I
accordance with sub-section (4) of sections 169 and section I74 of the Motor Vehicles Act, 1988.
(3) The Claims Tribunal shall execute its award in terms of the principles laid down by the Supreme Court in
regard, and if the award of the Claims Tribunal is stayed by the High Court in appeal, the Claims Tribunal shall cl I
the matter with liberty to the claimant(s) to revive it after the decision of the appeal.

39. ,Cop_v of the DAR as well as the award to be sent to the concerned criminal court

The Claims Tribunal shall send a certified copy of the award to the concerned criminal court. The Investigati
Officer shall submit a copy of the DAR before the concemed criminal court within seven days of‘ submitting the sai
before the Claims Tribunal. The Investigating Officer shall also submit the copy of the award passed by the Clair
Tribunal before the concerned criminal court within seven days of the passing of the award.

40. Copy of the award to be sent to the State Legal Services Authority

The Claims Tribunal shall send the copy of the award to the State Legal Services Authority‘.

41. Record of awards of the Claims Tribunal

The record of the awards passed by the Claims Tribunals shall be maintained in a chronological order according to th
date of the award in such a manner that it is easy for the litigants/lawyers to ascertain whether the compensation ha
been received or not. The fonnat of the record of the awards shall be in Fonn-XVIII.

42. _Victim Impact Report (VIR) to be filed by_State Legal Services Authority before the concemed criminal
COLITI

After the conviction of the driver in the criminal case, the concerned criminal court shall send the copy of tht
judgment as well as the affidavit of the accused with respect to his assets and income to the State Legal Services
Authority, and they shall conduct a summary inquiry and submit a Victim Impact Report (VIR) before the
concemed criminal court within thirty (30) days of the conviction, as per Fonn-XII.

FORM-I
FIRST ACCIDENT REPORT (FAR)

By Investigating Officer to Claims Tribunal
Within 48 hours ofthe receipt ofintimation ofthe Accident

Copy to Victim(s) and Insurance Company and State Legal Services Authority(SLSA)
rm No. T
Date

Under Section

Police Station

I l. [Dale ol'Accidcnt I

it
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7- Rate oi interest Prevailing rate ofintercsl as per Tenure. '
3- Receipts/Advices N0 Receipts will be issued to depositors.

Pusshook will be issued for MACAD
9- I Loan Facility No loan or advances shall be allowed.
10. Nomination facility Available.

MACAD shall be duly nominated as directed by the eour
1 l. ”Prcmamrc Payment Premature closure or part lump sum payment of MACAII

during the life ofthe claimant will be made with permissi
the court. However, if permitted, the annuity part will be
reissued for balance tenure and amount, ifany, with chan,
annuity amount.
Premature closure penalty will not be charged.

In case of death of the claimant, payment to be given to th
nominee. The nominee has an option to continue
with the annuity or seek pre—closure.

I2. Tax deduction at source Interest payment is subject to TDS as per Income Tax Rul
Form 15G/15H can be submitted by the Depositor to get
exemption from the Tax deduction.

The annuity amount on monthly basis net ofTDS, Will be
credited to the MACT Savings Bank account.

FORM - XX

FORMAT FOR THE INFORMATION OF MACT
STAGE - I : ACCIDENT DETAILS (to be submitted by Investigating Officer within 90 days)

5 PARTICUILARS DETAILS
J Accident Details:
l

Date of accident

l Place of accident l

ll Case registered at:
l‘ P.S.

District

A State, PIN

L0. Particulars:

A Phone

‘L _7\dtlress

“K/tail
Final Report date:
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' 2.

Injuries (other than 1.
casualty) 2

lv

Hospitals Involved:

Name 1 2 3

i Details

VEHICLE DETAILS

- Vehicles involved 1. 2. 3

F Corresponding
l owner(s) of vehicles

5 Corresponding driver
' of the vehicles
5

Z Insurance agencies: 1. 2. 3
i- Name of
; Representative

\>==--...-»-r~

1' Contact details

STAGE - II : CLAIM DETAILS (to be provided by MACT)

"UARTICULARS DETAILS

MACT case number (to be allocated by respective MA CT)

Claim petition:

Number ' 1. 2. 3

Date

Place offiling
Claimant:

Name i. i. i I

1- n11. ll. ii
& ‘N-ow vvv

"§ES;.."l\;_010

/\ddr<.ss(cs)

('nn|;im I ' '
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9)

1 ICULARS DETAILS C’
_>_-‘—‘_ 7__-D 7’ _-4 ‘K ' ' i

—~~- ~
"""A-(l“e_—»_--_--,__._._. _ .. ___ _e___-1 voeate 1 _

4 rep resenting the
¥ Claimant

2. 3.

__‘__. __ __ _; __ _ l_ __ _ [ _ _

l
Name A

L __._e
= Phone No. A

WL i, iEnrollment No.
iP Email ID ‘ i

MACT Award J 1. C 2. l 3
(Date. Particulars):

._.,_ _ 1

l

Claim Disbursement ‘N
Details

. _i p _
Appeal filed, ifany: ‘ 1. 2. ‘ 3.

.. _i 1» "J
i

STA in 6 - HICRIMINAL CASE DETAILS (to be provided by Magistrate Court)

PARTICULARS I DETAILS
Case number Ll 1 2 L 3

i FIR Number 1
_, i

E Date of RCp0I'lil'1g i

IPC Section No.

[F. No RT-l 1036/64/2019-MVI (Part 3)]

AMIT VARADAN, It. Secy.Note. - The principal rules were published in the Gazette of India, Extraordinary, Part-II, Section 3, Sub~section
(i), vide notification number G.S.R. 590(E), dated the 2"“ June, 1989 and last amended vide notification number
G.S.R. 161(5), Dated, the 25"‘ Febniary, 2022.
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